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Judgement

Mirdhe, J.—This Writ Petition is filed by the petitioner praying to quash the
mutation entry dated 27.3.1981 produced at Annexure-A and for declaration that
the order dated 13.9.1995 passed by respondent No. 1 at Annexure-B is illegal
and void. On the direction by this Court, Additional Government Pleader has
taken notice for respondents -1 and 2. I have heard the learned Counsel for the
petitioner and the learned Additional Government Pleader and perused the
records of the case.

2. The order that is challenged by the petitioner passed by respondent No. 1 in
revision is final, so. far as mutation entries are concerned. This Court in the
Ruling reported in Srimanmaharaja Niranjana Jagadguru Mallikarjuna
Murugarajendra Mahaswamy Vs. Deputy Commissioner, held when once an order
has become final, the only remedy for a part/ is to file a suit as permitted under
the Proviso to Section 135 of the Act. The learned Counsel for the petitioner tried
to distinguish this Ruling on the ground that the order passed by respondent No.
1 is not an order under appeal but it is an order in revision and therefore, this
Ruling will not come in his way. I do not agree with this view of the learned
Counsel for the simple reason that the order that is implemented are referred to

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jana-bai-appellant-hash-deputy-... Page 1 of 2



as the final order passed by the revenue authorities irrespective of the fact that
whether it is an appellate order or the order under revision. It is the case of the
petitioner that the order passed by R-1 is a final order, so far as the Land
Revenue Act is concerned regarding mutation. Hence, the only remedy available
to the petitioner is to file a suit under the Proviso to Section 135 of the Act.

In the result, the Writ Petition is not admitted. It is dismissed.
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